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FT.3M. 3536(3).— FralT TLHL, TET TAHART ATAAIT 1956 (1956 1 48) (orer za# =&
THT Sh ATATHAH FgT TAT &) T &7 3F il IT-GTT (1) T T& ARAT HT TN FXd gU, g THTETT
BT ST o T o e waer T o = Ser § SRee-=ws vFyad (NE-7) & .47, 96 7 f&.#1.127
TH 6 -G & A (ATSEH0/UeE oee Aigd 2-AA/4-A FT 9T AT(R), AL, TaeeT i
TATAT 6 ATh TATSTA o (o107 ag A TUTerd g et Jierd o S1= STa=t | a1 747 7, Ut o &7
ST T o ST ST T FTIOIT FTAT 2 |

Fre AT =A<, ST 3<% G # Baas g, 3 sAfaf=aw &t g 37 it IT-am7 (1) F eI qarh
TS 6 o0 UHT {7 3 START 9% T797 | 38 AT & TH1ed &l arg o sdoiy & & a7
AT AT T FT THAT |

UHT TS AT HeTH TR, AT T4 FerdFe? Al foffgq 9 § T&qa il JAT0AT e IqH
I AT ATHRIAT T IO 37 qeqw yrierawry, FrE [, = arafrewdr & s21terg =7 § a7
et TaTere T9raY T o ST T S@|Y <37 i UHT ST 6l Fars & TETq AT U 377 S e
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F 7T, T S g, O A% wierewr e qHeE, eer T AT AT SIRIAT T SAGATT FT THT T
AT HT T |

I AT T &T 3T FiT IT-ATT (2) F He Feaaw IiERr gy BT AT wrE AT e
sifaw g |

TH ATERAAT o AT AT ATeAT qIH F T T T AL 4T IMAFET F I wrAad §
ITASH g AT 3T (gdag AR grer fALreror fohar S7 |1kt 2 |

ERG

AT W9 T5F o FoE o & Sve-=rs vaasas (NE-7) & .. 96 & f.#1.127 % forw st 7
ST AT HEAAT Led AT HEAAT Aigd G 1 drerd fear

TS T ATH: AL T e 7 71 R
wﬁm e geT S %1 TR g &t wfa S %7 & S %7 &
e (FIT TE) (FFAT)
1 2 3 4 5 6
AT T ATH: TEETAT
Tie T AT /R
1 1551/Part GRS T 279.24 (7 wfiev) 0.027924
TR (FAT)
2 1627 [REL TifiFT (3) 80.94 (7 Hi=x) 0.008094
3 1837 [REL TfiFT (3T) 198.3 (1 H1ew) 0.01983
4 1845 [REL TifiFT (3) 129.5 (3 H1a?) 0.01295
5 1853/Part [REL Tt (STRdT) 708.23 (3 H1e7) 0.070823
6 2111 IGEl Tt (3T) 113.32 (71 H1ew) 0.011332
7 2113 [REL Tl (3) 275.2 (7 Hi2) 0.02752
8 2114 Aty i (3) 60.71 (3 Hiex) 0.006071
9 2116 IGEl Tt (3T) 182.12 (77 H1ex) 0.018212
10 2118 [RE TifiFT (3) 137.6 (a3 H1ex) 0.01376
11 2120 [RE TifiFT (3) 72.85 (7 Hiex) 0.007285
12 2122 IGEl Tt (3T) 121.41 (377 H1ex) 0.012141
13 2124 [RE TifiFT (3) 226.63 (7 wev) 0.022663
14 2126 [RE i (3) 174.02 (77 Hiew) 0.017402
15 2128 IBELl Tt (3T) 331.85 (a7 Hax) 0.033185
16 2130 [REL TifiFT (3) 647.52 (a1 #iev) 0.064752
17 567/Part TR gm_( ) 263.06 (= #iev) 0.026306
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GIG
18 643/Part TTHRTT 182.12 (311 H1zx 0.018212
a WY (FaT) ( )
GiG
19 646/Part ECaEdl 392.56 (a1 Hiex 0.039256
a e (3%9) (T
T
20 647/Part TTHRTT 352.09 (a1 Hiex 0.035209
a e (3%9) ( )
21 653/Part EEEaral i 469.45 (11 Hfzx 0.046945
a 2 &) 45 ( ) .
Total 0.539872

[®T. . NHAI/1101 3/LA/3(a)/Notif./PIU-Krishnagiri/3A]
g srHaET, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 1st July, 2026

S.0. 3536(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of Bangalore-
Chennai Expressway(NE-7) in the stretch of land from Km. 96 to Km. 127 in the district of Chittoor in the state of
ANDHRA PRADESH, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, JOINT COLLECTOR, Chittoor
District, Chittoor in writing and shall set out the grounds thereof and the Competent Authority shall give the objector
an opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such objections
and after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either
allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be
final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief Description of the land to be acquired with or without structures falling Bangalore-Chennai Expressway
(NE-7) in the stretch of land from Km. 96 to Km. 127 in the district of Chittoor in the state of ANDHRA PRADESH

|State: ANDHRA PRADESH |[District: Chittor |
Sl. No. || Survey/Plot Number |[ Type of Land Nature of Land Areal Area
(in Local Unit) (in Hectares)

L 1 | 2 | 3 | 4 | 5 | 6 |
|Taluk: Bangarupalem |
|Vi||age: Moygili |
1 1551/Part Government ;{g?iculture (Kaluva) 279.24 (Square Meter ) 0.027924
[2 |[1627 ||Private |[Agricutture (Dry) || 80.94 (Square Meter )|| 0.008094]

3 ||1837 ||Private ||Agriculture (Dry) || 198.3 (Square Meter )|| 0.01983|
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4 ||[1845 ||Private ||Agriculture (Dry) || 129.5 (Square Meter )|| 0.01295|
5 ||1853/Part ||Private ||Agriculture (DKT) || 708.23 (Square Meter )|| 0.070823)|
l6 |[2111 ||Private ||Agriculture (Dry) || 113.32 (Square Meter )|| 0.011332]
|7 ||2113 ||Private ||Agricu|ture (Dry) || 275.2 (Square Meter )|| 0.02752|
|8 ||2114 ||Private ||Agricu|ture (Dry) || 60.71 (Square Meter )|| 0.006071|
9 |[2116 |[Private |[Agriculture (Dry) || 182.12 (Square Meter )| 0.018212)
10 |[2118 |[Private ||Agriculture (Dry) || 137.6 (Square Meter )| 0.01376|
11 |[2120 ||Private ||Agriculture (Dry) [ 72.85 (Square Meter )| 0.007285)|
12 |[2122 ||Private ||Agriculture (Dry) || 121.41 (Square Meter )| 0.012141
13 |[2124 |[Private ||Agriculture (Dry) || 226.63 (Square Meter )| 0.022663|
[14 |[2126 ||Private ||Agriculture (Dry) || 174.02 (Square Meter )|| 0.017402]
[15 |[2128 |[Private |[Agriculture (Dry) || 331.85 (Square Meter )| 0.033185|
16 |[2130 |[Private |[Agriculture (Dry) || 647.52 (Square Meter )| 0.064752)
17 567/Part Government Eg[‘icultum (Cheruvu) || 263.06 (Sauare Meter ) 0.026306
18 643/Part Government Eg[‘icultum (Kalwa) || 182:12 (Sauare Meter) 0.018212
19 646/Part Government Eg[‘icultum (Cheruvu) || 39256 (Sauare Meter ) 0.039256
20 647/Part Government Eg[‘icultum (Cheruvu) || 35209 (Sauare Meter ) 0.035209
21 653/Part Government xg?iculture (Cheruvu) 469.45 (Square Meter ) 0.046945

Totall| 0.539872]

[F. No. NHAI/11013/LA/3(a)/Notif./PIU-Krishnagiri/3A]

SHAIKH A

MINKHAN, Director

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. swvesuxumss

SRIVASTAVA




		2026-07-04T03:43:04+0530
	SARVESH KUMAR SRIVASTAVA




